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dated the 8th March, 1997 regarding exemp
tion to "The Association for the Welfare of 
Persons with a Mental Handicap inMaharash- 
tra, Mumbai" under section 10(23C) of the 
Income Tax Act, 1961 for the period covered 
by the Assessment Years 1997-98 to 1999-2000 
subject to certain conditions.

(li) S.O. No. 643 published in Gazette of India 
dated the 8th March, 1997 regarding exemp
tion to "Bengal Social Service League, Calcutta" 
under section 10(23C) of the Income Tax Act,
1961 for the period covered by the Assessment 
Years 1995-96 to 1997-98 subject to certain 
conditions.

(lii) S.O. No. 644 published in Gazette of India 
dated the 8th March, 1997 regarding exemp
tion to "North Zone Cultural Centre, Patiala" 
under section 10(23C) of the Income Tax Act,
1961 for the period covered by the Assessment 
Years 1996-97 subject to certain conditions.

(liii) S.O. No. 603 published in Gazette of India dated 
the 8th March, 1997 containing corrigendum to 
the Notification No. 9890 dated the 5th Octo
ber, 1995.

(liv) S.O. 612 published in Gazette of India dated 
the 8th March, 1997 containing corrigendum to 
the Notification No. 9881 dated the 28th Sep
tember, 1995.

[Placed in Library. See No LT 2221/97]

(4) A copy of the Notification No. G.S.R. 271 (E) (Hindi 
and English versions) published in Gazette of 
India dated the 23rd May, 1997 together with an 
explanatory memorandum making certain amend
ments in the Notification No. 5 /9 6 -Service Tax 
dated the 3rd April, 1996 so as to include the 
names of 11 more Diplomatic Missions and also 
to restrict the facility of exemption from service 
tax on telephones in respect of some of specified 
Diplomatic Missions mentioned therein under sub
section (4) of section 94 of the Finance Act, 1994.

[Placed in Library. See No. LT 2222/97]

(5) A copy of the Notification No. G.S.R. 265(E) (Hindi 
and English versions) published In Gazette of In
dia dated the 15th May, 1997 making certain al
terations in Schedule II to the Companies Act, 
1956, under sub-section (3) of section 641 of the 
said Act.

[Placed in Library. See No. LT 2223/97]

(6) A copy of the Notification No. G.S.R. 253 (E) (Hindi 
and English versions) published in Gazette of 
India dated the 12th May, 1997 together with an 
explanatory memorandum making certain amend

ments in the Notification No. 34/97-Cus.f dated 
the 7th April, 1997 so as to permit transferability 
of credits under Duty Entitlement Pass Book 
Scheme, under section 159 of the Customs Act, 
1962.

[Placed in Library. See No. LT 2224/97]

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the Securities and 
Exchange Board of India for the year
1996-97, under sub-section (3) of section 
18 of the Securities and Exchange Board 
of India Act, 1992.

(ii) A copy of the Review (Hindi and English ver
sions) by the Government of the working of the 
Securities and Exchange Board of India for the 
year 1996-97.

[Placed in Library. See No. LT 2225/97]

12.02.hrs.

BUSINESS OF THE HOUSE

[English]

THE MINISTER OF TOURISM AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA): With 
your permission, Sir, I rise to announce that Government 
business during the week commencing Monday, the 4th Au
gust, 1997 will consist of

1 Consideration of any item of Government Busi
ness carried over from today's Order Paper.

2. Consideration and passing of the Essential Com
modities (Special Provision) (Amendment) Bill, 
1997.

3. Consideration and passing of the Coast Guard 
(Amendment) Bill, 1996 as passed by Rajya 
Sabha.

4. Discussion on the Statutory Resolution seeking 
disapproval of the Presidential and Vice-Presiden- 
tial Elections (Amendment) Ordinance, 1997 and 
consideration and passing of the Presidential and 
Vice-Presidential Elections (Amendment) Bill, 1997 
as passed by Rajya Sabha.

5. Consideration and passing of the Private Security 
Guards and Agenices (Regulation) Bill, 1994 as 
passed by Rajya Sabha.

[Translation]

SHRI NITISH KUMAR (BARH): We would like to know 
from Shri Srikant Jena the latest position in respect of the 
Members’ salaries and allowances. It is a point of general 
interest. When is this being introduced? These things are 
published in print media and aired through electronic media,
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but we are getting nothing. Mr. Deputy Speaker, Sir, this is 
being done to defame the Members deliberately. I urge that 
the Government should categorically make a statement re
garding salaries, allowances and other amenities available 
to the Members of Parliament. It is told in media that the 
Members are getting too much benefits, but here we are 
getting nothing. Mr. Finance Minister is here. He has launched 
a move to get the black money converted into white but the 
Members are getting nothing. Nothing is being done to 
improve our lot. What they want to do for the Members? 
They don't have any concern for Members. These people 
are financially very sound but what about these ordinary Mem
bers, who are really very poor. What will happen to them.... 
(Interruptions)

[English]

Mr. DEPUTY SPEAKER: Please sit down. I request you 
to please sit down. Please take your seats first.

[Translation]

SHRI NITISH KUMAR: Mr. Deputy Sepaker, Sir, you 
are also a member of this House. (Interruptions)

[English]

MR. DEPUTY SPEAKER: You are all senior Members. 
Please take your seats.

[Translation]

Listen, I have received notices. They will be allowed
first.

SHRI NITISH KUMAR: This is not the issue of notice. 
This is the issue of all the members of the 
H o us e....(Interruptions)

MR. DEPUTY SPEAKER: Nothing is heard. All the 
members speak together.

SHRI NITISH KUMAR: You are listening
everything. You are deliberately ignoring our voice....The
condition of Members is very bad. It has been debated 
throughout the year, that some facilities will be increased, 
some amenities will be Increased but nothing has been in
creased. In print media, electronic media, there is plenty of 
news about it and it appears as if the Members have got 
much facilities but actually we have received nothing. In this 
regard the Government should clarify the position. We are 
getting nothing....(Interruptions)

What is his Cabinet doing? When meettings of the Cabi
net take place? Nothing is known. If there is one Cabinet 
then it is alright. But their one Cabinet is Government of In
dia. one is Saturday club and another one is in India Interna
tional Centre. How many Cabinet they have got is not clear 
to us. Thoy have got time for all these works but when comes 
the question of the Bill pertaining to the Members' Salaries 
and Allowances, certain amendments therein, they become 
evasive. It has been pending since long, but so far no deci
sion has been taken thereon... (Interruptions)

MR. DEPUTY SPEAKER: Those members, who have 
given their notices will get the chance first.

SHRI NITISH KUMAR: Mr, Deputy Speaker, Sir, this is 
not the question of giving any chance. I am making only an 
appeal to you. Mr. Minister is available here. What does he 
want to say on this score? The Minister of Parliamentary 
Affairs is here. The Leader of the House, Shri Ram Vilas 
Paswan has come. He has submitted the report of the Com
mittee set-up to look into the facilities of the Members. What 
happened to that? The manner in which we are defamed is 
quite disgusting. People are told that we get too much money, 
whereas we are paid very little amount. (Interruptions) Mr. 
Deputy Speaker, Sir, such injustice should not be done. Mr. 
Minister is sitting here. He should let us know as to what 
action he is likely to take in respect of the Bill pertaining to 
the salaries and allowances of the Members. All are speak
ing. You, please, say something, please give some informa
tion atleast. (Interruptions) All are speaking.

MR. DEPUTY SPEAKER: If you want to say something 
then you may, please, say.

(Interruptions)

SHRI MADHUKAR SARPOTDAR (MUMBAI NORTH 
WEST): Mr. Deputy Speaker, Sir, it is concerned with all the 
Members. (Interruptions)

[English]

THE MINISTER OF TOURISM AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA): Sir, 
regarding the Members' salaries and allowances and other 
facilities, whatever has been recommended by the Joint Com
mittee on Salaries....... (Interruptions) In the meeting with all
the Party Leaders one year before.... (Interruptions) After 
Antulay Committee's recommendation, it was discussed by 
hon. Speaker and the Deputy Chairman of the Rajya Sabha 
and other Party Leaders were also there. Then, it was con
sidered in the Cabinet and the Cabinet had agreed, to some 
extent, and not fully. (Interruptions)

SHRI ANANDRAO VITHOBA ADSUL (BULDHANA)'
Why?

SHRI SRIKANTA JENA: We had already informed the 
Lok Sabha and Rajya Sabha Secretariats about what the 
Cabinet had agreed. I think, that has gone to the Committee 
again. If the Committee rejects because if it is to be changed 
in the rules itself and if the Committee approves to change 
the rules and if the Committee again recommends certain 
things, then the Government will reconsider them. That also 
has been to Id.... ('/n terruptlons)

MR. DEPUTY-SPEAKER: Please speak one by one.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE (DUMDUM): Shri 
Antulay and myself want to the hon. Speaker with the re
quest that every Member of Parliament should be given a
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car in his constituency when he is in his constituency. He is 
not making a mention of that......(Interruptions)

SHRI SONTOSH MOHAN DEV (SILCHAR): Subse
quent to that, we met the hon. Speaker. He told us that he 
had dicussions with the hon. Prime Minister and Shri Ram 
Vilas Paswan on this subject and the hon. Prime Minister 
has agreed with whatever the original recommendation was 
and said that it would be taken back to the Cabinet and a 
fresh decision would be taken.

Then, why are you telling only half? Please stand up 
and say the correct thing. Members are very much agitated. 
My MLA has come today. He is getting Rs. 16,000/- as sal
ary. (Interruptions)

SHRj ANANDRAO VITHOBA ADSUL: It is Rs.20,000 
in Maharashtra.

MR. DEPUTY-SPEAKER: Shri Ram Vilas Paswan 
would you like to say anything?

(Interruptions)

SHRI NITISH KUMAR: How long will this continue? 
(Interruptions)

How long will this go on. Sir? I propose to bring a Private 
Member's Bill to curtail all the facilities of the Cabinet Minis
ters (Interruptions) All the facilities of the Ministers should 
be curtailed. Sir. What is this?......(Interruptions)

[Translation]

SHRI DATTAMEGHE (RAMTEK): Mr. Deputy- Speaker, 
Sir you can also understand the insignificant value of a megre 
amount of Rs. 1500/-........ (Interruptions)

[English]
SHRIMATI GEETA MUKHERJE (PANSKURA): Sir, this 

is the fiftieth year of our Independence. Before s p e a k i n g  about 
the salaries of the Members of Parliament, we must think 
about increasing the pension of the freedom fighters also. 
...... (Interruptions)

SHRI NITISH KUMAR: The Ministers are taking every
thing. We are also declared public servants. We cannot take 
donations.

[Translation]

If our salary and allowances are not increased, how 
will we meet our requirements? Some Members are here 
who are rich. They are running some other side bus nessia 
well Their case is different. But what will happen to those 
ordinary members who are the whole time political workers 
and who do not have any other source of income? Are they 
not aware as to how we are living our lives? Do they come 
from any outside world? Shri Ram Vilas ji is sitting over here. 
Doesn't he know all this? Doesn't the Parl,am®"'“ ry 
Minister know all this? I am submitting an application in his 
Chamber daily requesting him to do something. Our

salary and allowances should be increased. Most of the 
Members of Parliament are in poor condition. We fail to 
understand that when the question of increasing the facili
ties of Members of Parliament comes, why the rules and 
committees are talked of because the facilities of Ministers 
are increasing continuously.

Mr. Deputy Speaker, Sir, first you are a Member of this 
House only after that you are the Deputy- Speaker. Like
wise, he is also a member of this House, first then a Minister. 
You please understand the difficulties of the Members. The 
publicity is that members get too much. Our image is 
distorted. (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: A promise to pro
vide car to Members in their constituencies was made, what 
happened to that? (Interruptions)

[English]

MR. DEPUTY SPEAKER: The minister is going to say 
something. Let him explain.

[Translation]

THE MINISTER OF RAILWAYS (SHRI RAM VILAS 
PASWAN): Mr. Deputy-Speaker, Sir, I was a member and 
also the convenor of the Committee, just now referred to by 
him. We know the difficulties of the hon'ble Members of 
Parliament and in this era of price rise, the money and allow
ances which they get is far less than what is given in other 
countries. (Interruptions)

Well, I admit that the facilities provided to Members of 
Parliament are less than the facilities provided to Legislators 
in some State Legislative Assemblies but let me first com
plete the sentence........ (Interruptions)

MR. DEPUTY SPEAKER: The Minister has admitted 
that the facilities provided to MPs are less than that ot legis
lators in some Legislative Assemblies.

SHRI RAM VILAS PASWAN: I support your feelings 
and I share your sentiments. I have been in Parliament for 
the last 20 years i.e. from 1977 till date. Therefore, I know 
the difficulties faced by Members regarding water, electric
ity, telephone etc. I have to pay atleast Rs. 4-5 lakhs as slec- 
tricity and water charges. Therefore, I understand your diffi
culties but, as you are aware whenever the question of ex
tending facilities to Members of Parliament comes up in this 
House different opinions are expressed by us (Interruptions)

We have taken a decision in the Cabinet. There is no 
need to go in its details because we get minus points only by 
divulging its details. But it is true that Hon'ble Speaker had 
called us. We had met the Hon'ble Speaker alongwith Prime 
Minister and some Hon'ble Members. We have talked to 
Hon’ble Speaker. There are two parts of this subject-one is 
that salaries and amenities of Members are increased by 
Introducing a Bill in Parliament and second is administrative 
aspect, which relates to increase our working efficiency. We 
have held discussions with Hon'ble Speaker on both the
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aspects and an early decision is likely to be taken in this 
regard.... (Interruptions)

MR DEPUTY SPEAKER: Shri Santosh Kumar 
Gangwar.

SHRI NITISH KUMAR: Mr. Deputy Speaker, Sir, you 
may issue the directions that final decision should be taken 
in this regard at the earliest. You may ask the Minister to 
stand up and give an assurance to this effect that final deci
sion will be taken before the end of this season ..(Interruptions) 
Mr. Deputy Speaker, Sir, I would like to request the Hon’ble 
Minister to stand-up and give an assurance. What are you 
going to loose? ....(Interruptions)

Mr. Deputy Speaker, Sir, final decision should be taken 
before the end of this Session i.e. 14th August...(Interruptions)

[English]

SHRI SRIKANTA JENA : Sir, I fully understand the feel
ings of the hon. Members. But I will not commit anything at 
this moment unless I bring this issue to the notice of the hon. 
Prime Minister because something has been discussed with 
the hon. Speaker and hon. Prime Minister. I will consult them 
and then I will come back before the House.... (Interruptions)

SHRI RAJESH PILOT (DAUSA): Sir, last time the Gov
ernment has said about the pension of freedom fighters also. 
This is the fiftieth year of our Independence.

[Tianslation]

Government should take a decision on freedom fight
ers' pension at the earliest. If a decision is taken before 14 
August, 1997, it would assuage our feedings with which we 
want to give pension to the freedom fighters. So I urge upon 
the Government again and again that a decision must be 
taken before 14th August, 1997. Today is the 1st August and 
not many days are left before 14th August. So I request the 
Minister of State for Home to give an assurance In the House 
in this regard.

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR): Mr. 
Deputy Speaker, Sir, I would like to tell the Hon. Members 
through you that Hon. Prime Minister has constituted a Com
mittee in this regard and we have a meeting on this issue 
after taking options' and non-options'from the freedom fight
ers. After consultation with the senior freedom fighters, we 
have recommended to double the pension being given 
presently to the freedom fighters and to extend some more 
facilities to them.

SHRI RAJESH PILOT: Sir, this is all right, but a deci
sion should be taken before 14th August.

SHRI MOHD. MAQBOOL DAR :Adecision will be taken 
before 14th August.

[English]

PROF. P- J. KURIEN (MAVELIKARA): Hon. Minister, a

number of applications for sanctioning of freedom fighters' 
pension are even now pending with your Ministry. Will you 
expedite the clearance of the same?

MR. DEPUTY-SPEAKER: Please sit down.

PROF. P.J. KURIEN : Sir, It is regarding freedom fight
ers pension. This is the fiftieth year of our Independence. A 
number of applications are still pending. What do they do 
about them?

[Translation]

SHRI MOHD. MAQBOOL DAR : If there is any particu
lar case, please tell me.

SHRI BASUDEB ACHARIA (BANKURA): It is not a 
matter of any particular case. Many cases in respect of 
giving pension to freedom fighters are pending clearance in 
the Ministry of Home Affairs. You are requested to clear these 
cases by giving pension to all the freedom fighters at the 
earliest.

[English]

MR. DEPUTY-SPEAKER: Let the agenda items be 
taken up now.

....(Interruptions)

SHRI T. GOVINDAN (KASARGODA): Sir, I seek a clari
fication. The Rajya Sabha Members are continuing to get 
the gas connection coupons. We are not getting them. Let 
the Government clarify it. (Interruptions)

[Translation]

SHRI SANTOSH KUMAR GANGWAR (BAREILLY): Mr. 
Deputy Speaker, Sir, the following items may be included in 
the next agenda :-

Early approval for construction of 220 K.B. Bareilly, C.B. 
Ganj - Almora (UP) electric line, pending for approval with 
the Ministry of Forest and Environment, Government of In
dia.

12.18 hrs.

(Shri Chitta Basu in the Chaii)

For discussion regarding approval to provide grant of 
31 crore rupees each year to Uttar Pradesh by Central Gov
ernment under Central Road Fund.

VAIDYA DAU DAYAL JOSHI (KOTA): Mr. Chairman, 
Sir, the following items may be Included in the next week's 
agenda:-

Almost in all the districts of Rajasthan particularly in 
Bara district of Kota division post offices are functioning in 
old, dilapidated and rented buildings. Discrimination and neg
ligence is shown while allocating funds for construction of 
new buildings. Therefore, new departmental buildings may 
be constructed In all the districts of Kota division alongwith 
Bara district.


